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Mr . .R.C,Gaur - counsel for the applicant

Mr.v.S,Gurjar - counsel for the respondents

Heard the led@rned counsel for the'parties,
perused ¥® Annexure :A-1 @nd R-4 and the submissions
made by the le@rned counsel for the parties. In tﬁe
instant case, there is a&n alternative remedy which
is available to the applicants under the Indusérial
Digsputes Act. The a8oplica@nts can move before the
appropriate authority/tribundl according to law and
the Tribunal/authority/Court will look into 2ll the
disputes/aspects of the work load and other allied
matters and will pass necessary orders. The tribunal
will alsohét liberty to grant stay order if consi-
dered necessary looking to the facts and circumst-
énces of the case. This sﬁay order shall continue
for 15 days from today and automaticaliy come to

an end. The parties mdy appear before the Tribunal/

(ghthority on 18th Aug. 1993. The papers/documents

may be returned to the applicant for presentdtion
before the competent authority/tribunal within &

week so that other party can agitate accordingly.

L

(D.L.Mehta)
Vice Chairman.

The O,A. stands disposed of.

(p.P.8rivastava)
Member (4)





